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RE. REPORT OF INQUIRY INTO
DISTURBANCES IN ASSAM
ON 26th JANUARY, 1968

SHRI VENI SHANKER SHARMA
(Banka): Sir, I have to make a sub-
mission,

MR. CHAIRMAN: Has the
Member written to the Speaker?

hon.

SHRI BENI SHANKER SHARMA:
Yes, Sir. I had written to the Speaker
and he had allowed me to raise the
point in the House, after Question
time,

You know, Sir, that there were
widespread disturbances the town .of
Gauhati in Assam on the 26th Janu-
ary, 1968 when hundreds of houses
were burnt and properties worth—
lakhs of rupees were looted and des-
troyed. At that, time under, I should
not say, under the direction of, but at
the suggestion of the hon. Home
Minister, a judicial inquiry was order-
ed into the affairs. by the State Gov-
ernment. I understand that since then
the commission has submitted its re-
port to the Assam Government. in
January, 1969.

I may be permitted to quote what
the Home Minister had stated at that
time in reply to a calling-attention-
notice on the 13th February, 1968..

MR. CHAIRMAN: He cannot go
into the details of all that.

SHRI BENI SHANKAR SHARMA:
1 shall just read only two lines from
what he stated. He hag stated:

“So far as the inquiry is con-
cerned, it the inquiry produces
any results throwing any doubt
againg anybody, including, of
course, Ministers, naturally we
wil] have to take action.”.

The report was submtted to
Assam Government in January, 1969.
I do not know whether the Home
Minister hag got the report by now.
Sir, I would request the Home Minis-
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ter to see that the report is sent to
him and it is laid on the Table of the
House as early as possible, So far as
the question of taking actiop is con-

cerned, of course, it is left to the
Home Minister to take whatever
action he deems fit and proper. But

we shoulq at least have the benefit of
the findings of the commission. What
is the use of having a commission if
we are not going to have its report?

THE MINISTER OF HOMZE  AF-
FAIRS (SHRI Y. B. CHAVAN): The
only thing that I can say is that the
report has been submitted to the As-
sam Government and we are told that
the Assam Government has yet to
considey the report. Unless they
consider it, I do not think I can ask
them to give me the copy angd lay it
on the Table of the House. That is
just not possible.

SHR] BENI SHANKER SHARMA:
It was submitted in January, 1969.
How long wil] they take to consider
it?

14.34 hrs.

MOTION RE. AGITATION FOR
SEPARATE STATE OF
TELENGANA—contd.

MR, CHAIRMAN: The House will
now take up further consideration of
the following motion moved by Shri
Kanwar La] Gupta on the 18th
August, 1969, namely: —

“That this House takes, serious
note of the agitation for separate
State of Telegana and urges upon
the Government to take necessary
steps.”

The hon. Home Minister.
SHRIMATI SUCHETA KRIPA-

LAN] (Gonda): You are not allowing.
anybody else to speak now?
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MR. CHAIRMAN: No; the time for
Members wag exhausteq yesterday.
I am sorry.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B.CHAVAN). It
Was a very important matter that was
discussed for nearly five hours though
it was meant to be discussed only for
two and a half hours. I think it is
good that thig national and sovereign
House should consider one of the diffi-
cult problems in our country today.
It is difficult and also important, It is
important in the sense that ithe fecl-
ings of millions of people have been
roused, It is important from that point
of view.

I would like to begin with the stlate.
ment that it is not true that the Gov-
ernment of ndia are indifferent to the
problem. It js not true. In the
beginning when the whole trouble
started in the month of January, I
know that many Members of Parlia-
ment came to us and tried to keep us
acquainted with what was hap-
pening. We ourselves were con-
stan*'v in touch with the affairs in
Andhra through contacts with the
local people there and the local gov-
ernment, We dig not intervene im-
mediately because we thought that
possibly this was a matter  which
could be solved by mutual consulta-
tion in the State itself. For when the
problem started, it started over the
question of guarantees for the local
employees. It is a fact that the
'students there converteq the demard
for guarantees to civil servants into
the demand for a separate State.

As we all know, regarding the
problem of the guarantees to the
local employees, the Chief  Minister
there called g meeting of the local
leaders of all the political parties,
‘and he came to certain conclusions
and gave certain assurances. It was
thought and expected that possibly
this might solve the problem. But as
it happens in the case of these move-
ments, one thing leading to the other,
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it has come to the present situation.

Later on, in the month of February
and March, when these things went on
developing into a  serious problem,
and when this House was in session,
the Prime Minister invited the local
leaders, the leaders of Government
and leaders of the parties and we had
some discussions here. Some pecple
say now that it is a fashion with Gov-
ernment to go on appointing commit-

tees, because it has become very
fashionable to say that the appoint-
ment of committees is a very con-

venient way of delaying matters. But
in administration and in matters of
this nature, naturally we have to
function through committees and
commissions, especially when certain
complex problems are raised. For
example, what is the surplus of ihe
Telengana area” That was a prob-
lem where it was just not possible for
anybody to sit in judgment and say
that such and such was the surplus,
because certain commitments, certain
accounts etc. have to be looked into.

SHRI M. N. REDDY (Nizamabad):
That was done by the Lalit Com-
mittee.

SHRI Y. B. CHAVAN: I know it
was done by the Lalit Committee, but
that was not acceptable. That js the
difficulty. A certain committee was
asked to look into it. But certain
doubts were raised about it. Even
now, when we appointed a committee,
some people had raised the problem
of the termg of reference etc. When
such problems --er~ raised, it won
necessary that instead of somebody
here at the governmental level sitting
and taking any decision which possib-
ly might be termed as arbitrary, some
independent persons might be asked
to go into it, who have some know-
ledge about the problems, who have
got the aptitude to study the problems
and who have the capacity to look at
the problems oObjectively, They were
asked to look into the problems.
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Basically, the problem, of Telenga-
na—though I quite agree it has be-
come a politica] problem today— is
the problem of the expression of the
regional personality in the adminis-
tration of Andhra, Part of it is also
the problem of development of the
region.

SHR] M. N. REDDY: Second-grade
treatment given to Telengana.

SHRI Y. B. CHAVAN: That is the
expression of the regional dersonality
in the entire work of the State. It
means everything, 1 would request
this hon. House to look at the problem
.more objectively.

I quite agree that every problem ot
this type has got two facets, one
national and the other local. Let us
look at the national facet, Regional
development is not a problem of
Telengana alone. It is a national
problem. In every State there are
areas supposed to be backward and
forward. .

SHRI M. N. REDDY: But there are
no gentlemen’s agreements elsewhere.

SHRI Y. B. CHAVAN: Wherever
there are gentlemen, there are always
gentlemen’s agreements,

Nobody is denying the existence of
the agreement. When I say itis a
national problem what do I mean?
Take any typically advanced State.
Even there are problems of certain
areas which consider themselves to
be undeveloped.

From the point of view of the budget
the State from which 1 come, Maha-
rashtra, is supposed to be a very high-
ly developeq State.

SHR] S. M. JOSHI (Poona): You
make a distinction between rvegional
expressitn and non-development.

SHRI Y. B. CHAVAN: These are
two different things. If we merely go
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by development and prosperity of the-
City of Bombay, it will be misleading.
There are bound to be certain areas
where development is lacking. Suppose
Telengana were to be formed into a

State can Shri Reddy or any other
member from there say that from
that moment, every tehsil, every

district, of Telengana is going to be-
equally developed?

SHRI M. N. REDDY: Over-simpli-
fication. R

SHR] Y. B. CHAVAN: Then again
the problem of regional development
will arise,

The point is that the problem of re-
giona]l development has to be tackled
as a problem of development. It
cannot be made a problem of the re-
organisation of a State. Somebody
can certainly ask: why not reorganise
Telengana again because there is art
3 of the Constitution under which this
House is entitled to go on multiplying
the number of States? Then every
mistake in the administration can be-
comea good enough reason for a sepa-
rate State. Suppose there is no good
government, part of a State can say
‘We are not getting good government;
let us partition the State’. To have
a good government, a representative:
government where you can  express
Your own personality, change the
government by the given methods,
and for development, try to find out
and remove the backlogs of deve-

lopment.
SHRI BAKAR ALl MIRZA
(Secunderabad): Rayalaseema is

more backward; it is not asking for a
separate State.

SHRI Y. B. CHAVAN: If I accept his
logic, possibly they should.

SHRI BAKAR ALI MIRZA: 1 do
not say that is the reason.

SHRI M V. KRISHNAPPA
(Hoskote): Once Telengana was a
State. They are asking for it again.
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SHRI K. NARAYANA RAO
(Bobbili): No, Hyderabag was a
State,

SHR] Y. B. CHAVAN: If we go by
historical precedents once this country
as one country was never sovereign;
it had 2,000 sovereign States. So let us
not go by that. I am not speaking for
or against anything. I am trying to
put before the House an analysis of
the problem, When you look at the
national facet of a pr-oblem, you have
to look at it more rationally.

I agree there is the local problem,
the problem of local employment.
Even according to the previous agree-
ment or understanding, the guarantee
of loca] employment was supposed to
be given for 5 years. Am I right?

SHRI M. N. REDDY: Yes,

SHR] Y. B CHAVAN: Then we by
Act of Parliament went on extending
it to 10 and then 15 years

SHRI M. N. REDDY: Because it
Wag hot implemented.

SHRI Y. B. CHAVAN: Whether it
was not implemented or called more
efforts towards implementation. 1
am addvancing an argument and they
should not get angry about it. During
all these 10 or 15 years, all the leaders
of the present agitation were partners
in the Government of Andhra.

SHRI M. N. REDDY: That is not an
argument; they were all Congressmen
very honest Congressmen in  those
days.

SHRI Y. B. CHAVAN: You cannot
help it. I do not want to use the ex-
pression: running with the hare and
hunting with the hound.

SHRI M. V. KRISHNAPPA: 1 was
a Minister in the Mysore Cabinet and
I protesteq at a very stage.

SHR] Y. B. CHAVAN. What isthe
use of it? You protested privately.
Now you are agitating publicly. It is
right and fair to yourself.?
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SHRI M. V. KRISHNAPPA: Cer-
tainly when the need arises we Lave
to come to the open.

SHRI Y. B, CHAVAN: You have
every right to do that. But it is not
consistent with the responsibilities
that we are expected to discharge.
When things were not going well you
privately protestedq but now you are
making it a public problem; you are
creating a nationa] problem, not a
local problem. You owe a responsibi-
lity to the nation as well. Most of the -
Ieaders who were there ought to have
seen that the employment croblem wag
tackled, that the development prob-
lem was tackled. Suddenly when
people who were not associated with
the Government came up, they also
say: the problem was there. It is
politically suitable. I know. In the
game of politics everything is fair tut

it it is a game for people’s interests.
this is not fair.
AN HON. MEMBER: You did the-

same thing in Maharashtra.

SHRI Y. B. CHAVAN: 1T did
it  publicly; not privately. You
do not know  history:; I shall
have to give another big lecture.
¥rom the beginning, I was for
a separate Maharashtra. When  this
House decided to have a bilingual

State, it was 'my duty to make an ex-
periment of it in obedience to the
wishes of the national body  here.
There was nothing wrong. It took a
decision. But when I found that it was
not working, I had also the courage
of my conviction to come out and
say: this is not working properly.
Then again the problems of Maha-
rashtra and Gujarat were of a differ-
ent type Tt was not a question of
breaking a unilingual State into two;
it was a question of bifurcating a
bilingual area which was put into one
State.

SHRI M. N. REDDY. You were
also living together for centuries.

SHRI Y. B. CHAVAN: It is the
same with Marathwada area, Karna-
taka area; they were also living
together for centuries. You are arguing
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against yourself. My point is that
Telengana has problems. I do not
deny it, The problem of employment
is there. When this problem was being
agitated before the High Court, it
took a certain view of the matter.
When we moved a Bill to continue
the concessions for a further period,
the Supreme Court declared the
whole thing utra vires, A Committee
of jurists was appointed consisting of

men like Setalvad, ex Chief Justice
‘Wanchoo and the Attorney  General
and they have come with a recom-

mendation that there is no way of
amending the Constitution. At the
same time they suggested a solution.
You cannot solve the problem by
: amending the Constitution; {hey have
suggested an administrative way and
suggestedq a change in the method of
recruitment. Instead of having the
recruitmeni done at the State leve], it
can be done at the regional level; it
can be done at the Head of the de-
partment level; it can be done even at
the district level, so that the local
people can find their own place in the
employment.

SHR] M. N. REDDY: Can you
‘prevent the Andhra people from ap-
lying at the district level and the
local level? That is the question,

SHRI Y. B. CHAVAN: For that mat-
ter, I cannot even bar a Bengali from
going to Andhra for getting a job. So
the people of Tenengana would pot be
barredq from going and asking for em-
ployment, say, in Mysore or in other
States, Theréfore, the point is , for
solving the problem of employment,
you will have to find out tractical
ways. Merely by having a Telengana
State; even then you would not be
able to bar Andhra people coming to
Telengana.

AN HON. MEMBER: We want to
- go there. (Interruption).

SHRI Y. B. CHAVAN: Then, you
are not asking for a State to solve the
problems but you want to have a
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State and then create problems, (In-
terruption). So, my point is, the
Government of India has recognised
that there are Telengana problem
which  require careful attention,
which require early attention, urgent
attention. I have no doubt ubout 1t.

AN HON. MEMBER. Eight months
are over,

SHRI Y. B, CHAVAN: 1 note aiso
that the feeling of Telengana people
is strong. I do not ignore that {act,
because what is happening in Telen-
gana, it has the suppo:-t of the people.
Whatever is a fact, is a fact.

SHRI M. V. KRISHNAPPA: If you
have understood the feeling, then we
will wait.

SHR1 Y. B. CHAVAN: Also, we
have to sublimate the feelings and
direct them in proper channels. The
point is, there are problems, deveiop-
ment problemsg are there.

SHRIMATI LAKSHMIKANTHAM-
MA (Khammam): Feelings were
created. (Interruption).

SHRI Y. B, CHAVAN: Well do rot
try to reply to her. I am arguing my
case in my own way.

SHRIMATI] LAKSHMIKAN-
THAMMA: How long would it take to
put a drop of poison in a pot of milk?

SHRI M. N. REDDY: Why don't
you release the Wanchoo Committee’s
report?

SHRI Y. B. CHAVAN: There is no
difficulty. There is nothing secret
there. If you want that report, cer-
tainly I can make that report avail-
able. There is nothing wrong. T
thought I wag giving to the House the
conclusions of that report. You can
certainly get the report. I can cer-
tainly make the report awvailable.
There is nothing secret about it
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So, the basic statement that I am
trying to make is that the Govern-
ment hag accepted the position that
there are problems of regional deve-
lopment, backwardness, employment
and such other problems, psychologi-
cal problems. They have a feeling of
being a junior partner in State
affairs.

SHRI M. V. KRISHNAPPA. Secord
class citizens.

SHRI Y. B. CHAVAN: No; if once
you start the feeling of second-
class anq third-class citizens, I do
not know how far we are going to
bifurcate ourselves and into how
many hundreds of States,

SHRI M. V. KRISHNAPPA: That
is the feeling in Mysore.

SHRI Y. B. CHAVAN: We
deal with it when we come to
question of Mysore,

will
the

SHRI M. V. KRISHNAPPA: Old
Mysore State people now feel that
they are second-class people after the
formation of Karnataka.

SHRI Y. B. CHAVAN. So, a5 far
as Telengana is concerned, Govern-
ment have accepted this position, that
Telengana people have got a feeling
of grievance, that is a psychological
problem; it has to be handled with
understanding, with that type of un-
derstanding which will help us to find
constructive solutions to those prob-
lems. I have no doubt about it.

Coming back to the agitational as-
pects, I know that certain repressive
steps have hag to be taken. Nobody
likes repression. I do not like it, no-
body likes repressive measures. But
the point is, why is the Government
also forced to take repressive mea-
sures. T am very sad that a large
number of people had to be imprison-

ed: that lathi charges had to be re-
sorted to; preventive detention also
had to be made. I am very sad that

some innocent people also had to lose
1960 (ai) LS—10.
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their lives, I share their suffering;
and my heart goes out in sympathy
for them. But, at the same time, as
Shri Hanumanthaiya has very rightly
stated, there is another side cf the
picture—how many railway stations
and police stations were  attacked
how many policemen were involved
and what other incidents have hap-
pened. A sort of fear complex was
created among the Andhra population
of Telengana area and there was an
exodus of Andhra people from Telen-
gana as such.

SHRI M, N. REDDY: Let us find
out the extent or porportion of it by
appointing a committee.

SHRI Y. B. CHAVAN: I am not
saying that it was deliberately done
by the Telengana people. I am not
making any allegation. An exodus of
this type starts when there is a feel-
ing of terrorisation. When there is a
fear complex lurking in the atmos-
phere, naturally the peace-loving
people do not feel safe, and for the
sake of protection of their family
their children and womenfolk, they
naturally like to rush to a place
where they feel safe. This has happen-
ed. Whether 10 lakhs people went or
10,000 people went, the feeting is the
same and the facts are the same,

st faafe fer (aderd)
TeRTOr AR, WYX T A q9wTE,
e zm F for sefea o T
JAAT W & 1 ST aeT ) &, AfE
T FY T4 A1 ey ?

s amE T T ffa
oo St 7 S g1 §, AT FAET Arfgy |
Zqr & Fare, Afes & agf g9 s
F d= dor g wwwr o B oaes
F&T Afgy 1 W ag 7 iy v &
T9T N AT TF SR J&T § HIR AT
AT gaT A7 AT 43 § | AT grew qAr
3 Tl e g | .Therefore, these
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things had to be done. I went there
myself personally, and the Prime
Minister herself went there, and we
had discussions with the local pecple
there. I made a sincere effort to see
that the whole thing was brought to
the discussion stage so that we could
have negotiations, Because, I thought,
here is a problem where the feelings
of the people are involved. Instead of
talking at each other through public
meetings and public statements, it is
much better for leaders of Andhra
and Telengana and the leaders of the
Andhra Government and the leaders
of the Central Government to sit at a
table, go to the roots of the problem
and try to solve it.

SHRI M.. N, REDDY. That can be
done only when they are 1eleased
from prison, from detention.

SHRI Y. B. CHAVAN: I am talking
of an earlier stage, when I was try-
ing to bring them to the negotiating
table. When I1was in Hyderabad I
made one request and that was to
suspend the movement. Because all of
us have the experience that when
such constructive efforts for solving
the problem through discussion have to
be made, they can be made only in a
given situation, in 3 given atmosphere.
If there is such an atmosphere then the
the questions can be looked into with
that degree of objectivity, which is es.
sential for its solution. So, I made a
request to them, not to withdraw
their movement—because I know it is
not easy for the leaders to withdraw
the movement; 1 have in my own way
led many movements and I know the
difficulties—I merely made a request
to them that they agree to suspend
the movement. I said to them: let us
sit together and discuss it. If we had
done that, I am sure by this time we
would have succeeded in finding a
solution to the problem. But, 1 know,
in the circumstances of this type,
wiser counsels never prevail and
naturally, T came back disappointed.
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If you see the history of the civil dis-
obedience movement, Gandhiji had
many times suspended it and with-
drawn it and, during that period, he
had pushed forward his cause. It is
a technique of the movement, You
cannot lead a movement continuously
for all the time in the same tempo.
Even those who fight with arms, those
who lead armies, have many times
to withdraw their forces for a certain
time. It is the wisdom of the
General, the wisdom of the leader-
ship,

SHRI ZULFIQUAR ALI KHAN
(Rampur): Everybody should learn
the technique from you.

SHRI Y. B. CHAVAN: I am pre-
pared to start a school for you.

SHRI SAMAR GUHA (Contai): He
comes from the land of Shivaji. So, he
knows the technique.

SHRI Y. B. CHAVAN: Unfortunate-
ly, T did not succeed in that effort for
negotiations. Even then, Shri Chenna
Reddy came to Delhi and had some
discussions.  Yet, unfortunately, that
call for bandh was given again and,
naturally, the State Government, for
its own reasons, resarted to preven-
tive detention.

15 hrs.

When the matter has reached such
a stage, what is to be done? In this
connection, two suggestions have been
made here—one is the appointment of
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a Parliamentary Committee ang the
other is holding discussions with  the
leaders of Telengana and Andhra to
find a solution.

SHRI S. M. BANERJEE (Kanpur):
Ang releasing all of them,

SHRI Y. B. CHAVAN: [ understand
that, No discussions can be held with
people in jail. It is the presumption.

SHR; PILOO MODY (Godhra):
When elections are held in that con-
dition, why not discussion?

SHRI Y. B. CHAVAN: These are
the problems before us and I will give
my answers to them. Try to under-
stand why T am giving them. First-
ly, coming to a Parliamentary Com-
mittee, in such matters a Parliamen-
tary Committee cannot help find a
solution, because it possibly precipi-
tates matters.

SHRI M. N. REDDY: Not in all
cases,

SHRI Y. B. CHAVAN: In all mat-
ters. In the matter of reorganisation
our experience is that the appoint-
ment of a parliamentary committee
precipitates matters. Take the case of
Haryana and Punjab. If I remember
aright, the intention of those who
wanted to have a Committee of the
House was to see whether partition
could be avoided. But as a member
said from some other bench here, as
soon as the Committee was announced
I haq told myself that bifurcation had
taken place,

SHR] M. N. REDDY: Is it the same
fear which is now preventing you
from appointing a committee?

SHRI Y. B. CHAVAN: Yes. My fear
is that these committees do not look
at the problems as they should be
looked into. Parliament as such can
look at the problem. It is a sovereign
body ang it has evety right to look in-
to any problem, But if you ask a
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Cemmittee to go there and then mzke
recommendations, it cannot give any
solution.

SHRI M. N. REDDY: It is a reflec-
tion on the Committee,

SHR] Y. B. CHAVAN: Therefore, 1
am sorry, I cannot accept the sugges—
tion for appointment of such a Com-
mittee.

Then I come tc the question of dis-
cussion, Here I would make an appeal
to the Telengana people to create
conditions where dicussions can be
held. The Government of India is
willing to have discussions.

SHR] S. M. BANERJEE: Do you
promise to release them?

SHRI Y. B. CHAVAN: I am making
the point, let some favourable ccn-
ditions be created for that. Then,
certainly, we will take up the matter.
Then, we will have to take yp the mat-
ter with the Andhra Government for
the release of these people also. In
the mean while if they are released
by the Supreme Court, I cannot say
anything; it is a matter between the
Supreme Court and the State Govern-
ment. But after all, favourable con-
ditions have to be created and there
must be a feeling of normaley and
peace in the State before discussions
could take place.

SHRI YOGENDRA SHARMA
(Begusarai): The release of those
who are in detention is the condition
precedent for normalcy and peace.
Unless you release them it is difficult
to restore normal condition,

SHRI Y. B. CHAVAN: This is also
a suggestion for consideration.

SHRI M. N. REDDY: For
serious consideration,

very

SHR1 Y. B. CHAVAN: My point is
that peace should Teturn if these dis-
cussions are to be useful. The Gov-
ernment of India is not averse to dis-
cussions. How can we refuse to have
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discussion when we say we are g de-
mocratic State? When we know that
the problem raised are such that
millions of people are involved, how
can we say that we will not hold dis-
cussions? It ig our duty to see that
discussions a‘e held. We will try for
that. But, in order to make the dis-
cussions successful, you must help
the Government of India =xnd the
Government of Andhra to create
conditions of peace anq normalcy
there. Then we will see what we
can do in this matter,

SHR] M. N. REDDY: It is other
way round. Peace and normaley
will follow tne discussions.

Y gge @A =Y . UF WY
Y Fae FFar a7 FRE 9 F oo
Ffe =Y ggTez YEY 7 Fer v 7 Ay
wer wfgw 1w owOR A FEe
& fear ar

SHRI Y. B. CHAVAN: The Commi-
ttee that was asked at that time was
to go and see what was happening
about law and order problem. That
was a different type of committee. The
Chief Minister had taken objection to
such a committee. The Committee you
are now asking is for a completely
different purpose.

SHRI M. N. REDDY: No.
SHRI Y. B. CHAVAN:

‘No’ but, as I understand
the purpose.

I do not
it, that is

SHRI M. N. REDDY: You can pres-
cribe the termg of reference of the
committee,

SHRI Y. B. CHAVAN: I do not
want to make a lengthy statement or
lengthy speech, You have raised
certain points and 1 am very glad you
have raised them so that we could put
our own point of view before the
House. I think I have answered
al] the points.
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SHRI BAKAR ALI MIRZA: The
Home Minister has not dealt with one
point. What about the appointment
of a commission to consider the wkole
question of smaller States throughout
India, including Telengana? What
about appointing a commission to
inquire into the formation of smaller
States including Telengana?

SHRI Y. B. CHAVAN. The hon.
Member is again raising a  general
question. My answer is that the Gov-
ernment of India’s policy is not to go
on bifurcating States.

SHRIMATI SUCHETA KRIPA-
LANI: The hon. Home Minister’s
speech does not throw any new light
on the issue. These very solutions and
formulas were placed before the
country by the Central Government
as well ag by the State Goverament.
During the last eight months, several
talks have been held. The iesult is
that today the administration is geing
on there by sheer brutal repression.
Fifty thousand people have been
arrested and two thousand people are
in jail. In a democracy, for how
long are we going to tolerate it?
Some new solution has to be found.
Some new administrative set-ap has
to be declared....

MR. CHAIRMAN: What is her
question?

SHRIMATI SUCHETA KRIPA-
LANI: MY question is this. Is the
present arrangement to continue or
hag the time not come now after eight
months of struggle and repression
that some new  formula should be
devised and some new administrative
set-up should be set up there?

SHRI Y. B. CHAVAN:
znswer questions like that.

I cannot

SOME HON. MEMBERS rose—

MR. CHAIRMAN: I do not think
that there is any point in pursuing
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[Mr. Chairman]
the matter with further questions. I
do not know what purpose will be
served by asking further ~questions.
As far as I understand, the hon. Min-
ister has exhaustively dealt with the
important points raised during the

debate.

SHRI M. N. REDDY: He has evad-
ed replies to my points.

SHRIMATI
LANI:

SUCHETA KRIPA-
He has avoided my question.

MR. CHAIRMAN: Even if ques-
tions are asked now, I think he will
have to repeat what he has already
said. Already, it is time for Private
Members’ business . . .

SHRI M., N, REDDY:
have it on Monday then.

We shall

MR. CHAIRMAN: It is already
time for the non-official business to
be taken up. I would like to know
whether we should continue with
this item and finish it or take up
Private Members’ business now and
take up this item on the next day.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): We should finish this
item today.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I have to reply also.

MR. CHAIRMAN: I know that he
has the right of reply.

SHRI S, S. KOTHARI (Mandsaur):
How can you encroach upon Private
Members’ time in this manner?

SHRI S. K. TAPURIAH (Pali): We
re-assembled after lunch only at Z.30
P.M. So, Private Members’ business
has to start only at 3.30 P.m.

MR. CHAIRMAN: We have a half-
an-hour discussion also. So, it has to
start at 3 p.m,

The time for+ Private Members’
business will not be curtailed. The
only thing is that we may have to sit
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for another 15 or 20 minutes more,
Now, Shri Kanwar Lal Gupta may
reply to the debate. If one Member
from the Telengana region wanis to
put a question, I shall allow him.

DR. MELKOTE (Hyderabad): May
I know whether it was the Telengan-
ites that created trouble with regard
1o the inter se seniority of those 13,000
employees, which has not been soived
at all, whether it was the Telengan-
ites that diverted the money from
Andhra to Telengana or from Telen-
gana to Andhra, whether it was the
Telenganites that have created trou-
ble with regard to the lack of em-
ployment potential and whether it is
we who have grabbed any of the
Andhra services? Who is responsitle
for the trouble? The speech that the
hon. Home Minister has made seems
to go almost entirely against us with-
out mentioning all the difficulties that
others have created. It was Parlia-
ment that brought together the Telen-
gana and the Andhra regions. At
that time the majority of Telenganites
did agree to it. Now, it is said that
the Andhra’s majority has got to

‘come in. At that time, it was said

that if after five years we did not
want it we could go back. Now, the
trouble is being created by somebody
else, and instead of giving a concilia-
tory reply, he is adding fuel to the
fire. Would he reply to some of these
questions so that we know who are
responsible for these things,

SHRI Y. B. CHAVAN: 1 am not
adding fuel to the fire at all, because
I am trying to understand the pro-
blems of the friends here. I am try-
ing to console them, and I am trying
to see if I can help them. I am try-
ng to be constructive in my approach.
Does he consider it to be constructive
only when I completely agree with

him? Is that the way? I cannot ac-
cept this position. I do understand
Dr Melkote’s feelings. Let him not

suppose that I am indifferent to his
views. I did say that I did urder-
stand the feelings of friends herz.
But at the same time, I must be
truthful to myself and truthful to
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the Government’s policy. The hon.
Member has asked me who was at
‘fault. I say that in these matters of
employment and development the
‘people.of Telengana have got a justi-
fiable grievance, I have said that. I
did not say that the problem had
‘'been created by the Telengana peo-
ple . .

DR. MELKOTE: Are we to be con-
ciliatory or is the Government of
India to be conciliatory?

SOME HON. MEMBERS rose—

SHRI M. N, REDDY: I just want
to ask one smal] question because my
points have not been answered. You
will appreciate it when you hear my
question . . ,

MR. CHAIRMAN: 1 would request
hon. Members to co-operate with the
Chair. If I were to allow Shri M.
N. Reddy, then I would have to allow
other Members also.

SHRI M. N. REDDY: We are most
concerned.

MR. CHAIRMAN: The Chair can-
not discriminate between one Member
2nd another. I said that I would per-
mit one Member from the Telengana
region to put a question. If al!l Mem-
bers from Telengana are going to
stand and put questions, I do not
know where it will end. We Jave
already had a full-dress debate for
hours together . . ..

SHRI M. N, REDDY: I just want
to ask one small question onlv, I
have moved an amendment and I
must get a reply to that . ...

SHRIMATI LAXMI BAI (Medak):
I also want to put one question.

MR. CHAIRMAN: If the hon. lady
Member wants to insist on asking a
question, I cannot help it.

st wwt € ;¥ 9y qo
T g R oA A wr Rl

AUGUST 22, 1969 Separate Telengana (M) 300

& g, §7 AR feq awfa g qr
FAT 7 @ ST o o1 BF St 31
Sed e RO SS9 ¥ 400
T F AFE e & oA &y
Tt # ™Y, fw A e ¥ 200
A FHHT T A T A A A
ded el ¥ fegEe W Wk
I U B AR ¥ gt g
&1 IR @ oo T ¥ | & Fgdr
% Wi s amAfi feme
¥ 25 T AW I AW gAw ¥ Yy
T S 9w T A | ' s
A G, AT A AN FW AW g
e A w1 38 & e W
¥ Fg W A g oW e
A A FT A AW oA qw
ARTTAT Y FT G, TG AL 2 @)
WY FE FALY 797 Sy oy 5w A
F1I@ | AT 20 AW T A Y
ST @ &, W7 Y qvew w1 € fF owfa
T FATET JZ0 AW | IT FeAl
T TF A9 @9 g I, L.

MR. CHAIRMAN: The hon, Mem-
ber had made the same points dur-
ing her speech in the course of the

debate. I request her to conclude
now,

sl @ewy a1 0 oW A gy
=9 #x ey fF agr o= & gfew frg
TYE FT TG W AW F q1F T @Y
g | EW AW FT IE GA § G,
T AT A AN A | AT Tg
fafraq awm Afer & 1072 ¥
SY AT AR § 99 F1 7997 F BT |

SHRI Y. B. CHAVAN: I have noth-
ing to answer. I understand her fcel-
ings in the matter, and I share her
feelings. But at the same time, we
shall have to be very accurate about
the facts. Nobody wants to murder
anybody. Unfortunately, the police
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[Shri Y. B. Chavan.]

had to resort to firing on some occa-
sions and they had to use lathi charge
etc. Some people are in jail. I have
myself said about it. I am not very
happy about these matters. But the
administration has to act in certain
matters,

SOME HON, MEMBERS rose—

SHRI M. N. REDDY:
take much time,

I will not

MR. CHAIRMAN: Order, order.
Al]l hon. Members will resume their
seats. I will now leave it tc the
House. I think, I was fair. So many
Members were allowed to ask supple-
mentaries. I have no difficulty in al-
lowing Shri Narayana Reddy if he is
the last Member to ask a supplemen-
tary; but there are so many other
Members who want to ask supple-
mentaries, Professor Ranga wanted
to ask a supplementary. He is the
leader of the main Opposition party.
He also is from Andhra Pradesh.
There are some other Members sit-
ting behind Shri Reddy who want to
ask a supplementary each. How can
1 discriminate between one Member
and another and how long can it
continue? After all, he made a
speech. Almost all Members from
the Telengana region participated in
the debate. This is not going to be
the last word on the matter. We
will have other opportunities. 1 re-
quest him not to press for it now.
Shri Gupta.

oY g7z g (feeelt ww9)
awrafy off, gAX E AT ST a8
=8 miwmiifaw § o W oaw
IR o e & g F Ay e
At A fw foar G e & ww
T § BF 9 wrwor ¥ deTAr &
Wit 3wt Ay Y St AT &0 9 A

¥ ey w1 fert s, dar Aawde

F& Mg & T A% wEr fawrr
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STEm foraE S AR & 9T Sy saiEdy
T & 99 aF, Y ITH TB TR
frenlt, s faeRm | Wl AEEw
Tex § 5 o AT et g€ €, T
g | FR § 7 oAt O wefas
o queeag & | AT 15 &
TF AT FO1FQ @, faama wmw frog
qifvTiE g 9 a9 ¥ aR Ian
feg #% | AR ArE FER ¥ oW
T qer F g domw Tdew T
TR & awa g

AT g7 fF g OF CRaE e
T ¥ fF Amen & aw@ ¥ 19,
affr ag  TEEOEE @@ g,
M TN FgEaasfFgaa
10, 12 99 fAe #X @Y F7 T
frar affT 9a 3T 5 GEH
3 TE W & A A AT AT TR
g1 A Ay 5 agr & dsE ¥
Tt g T, AfET wier M dsamar

HY FAGT AT THT FL | AANAT F AT
# QT Y FHEAT , Tgh H STATHE

N guen g, wWhivw sfafads v
qaeT § 1 g 1 AR A1 Fwenr
W&} AT ST A §T 10, 5 WY T Y
A9 dw § # ITEr mwer 4@l f o
g FEET JAET H TEA AT g UF
fFaTe, A9ET AT FHATY FY GHAT ¥
foet fF oial ¥ s 7870 FX a9 |
g ¥ foT @ @eqee & 7 oW w7
T T FW @

Y TIAqAT JF STTHT

T Sl & |

#ft ®aT A LA FH TG |
79 & sarar g fode fear S e
¥y @y ¥ it Famar a1 6 aEi A
grae fean mar ar | & s oA
ff @@t 98 AR dfefw T
FHFTCWEE |
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aafy o, & w9 o fo7 a7
T g, & AT F GF FAE { A(A
AT 9T, FAIL I OF A AT AT,
oF SHY AT | 99 gH T e at
$TEAT A FY AT Y, WIS AT
Temde foram gan § 59 9% F (o
a wifed, AT wiem TEAue et
e ¥ TeaT @ TEA & | HY SEw
o1 fF g9 J@TET SeE =Ry &r A
| @A AN &7

i &rm, FF 39 % guEE wET @
&1 1942 ¥ Wade ¥ g9 ¥ BT AT
I 5 g A3 B F@ A o aGY T
ST oy fF ag @ A FTCRE |

% AAAE qg 0 ®T 9Aed d
foar ar ?

st 3T TR T : T g qT 9F
SEREC I I B L L 0
fe g wT Y | 9w www s
s oY 729 ¥ 5 ag e wmed
g & N ofere o T ey §
4@ DfrTT sw @ww WY @y s
I J FEAT qg ® fF feummn &
s A o g A gu E, A
FH A T F G A A, I A
Y Y AAFS STHE FTAT A0 |
gferw agt ox v a3 <@ 8, gfw Y
oSl 1 AT 2, i a1 fedw fRar g
39 F a1% W 7w fF qg AR T4
WEF LA AT AL w9

%% fr ag Qa1 amma dar %3 fore &
qIFR F6 a9 F @F | ¥ Qv
oA <% F sfafaufer g =z
A e @ A @@
Fm A gfafefes d9¢ @
wed w2 @@l g% e
freiiz g1 1 TH A Q07 4G 2 fr
areFT o SieiiT #7 agq Tw £ |
g T FEEE IE g § 1 awy
¥ mra wfa fawarg &1 o

¥ fag s oo fifew § & &
O GATT AT AEAT § | TE a1 I8 §
f gt foqy ot @1 & 97 1 faegw
®91F 3 | WX AT & F g5 wlfagi
T & AT 1 T TiorTHEY FHE qgt
TEET TET @ AR, T AT A
feat § @@l 0%, 9 F ArE A A
HfTF HX g7 a19 AT T2 F A0
) fawmw feomed fF gw o & T
g 74 | & 7w § B o @
A A FE & I H T WA
T R I F I & Uy W
ot o & S # &1 g A
® AW S A a6 §, favew feem
gra & AT @Y F=w aET
QT AEEC ST 99 W R osT F
fawame oy

™ 79 ¥ for S & g, o
1T 99 a7 AW FT Bifey HR foraw
g & @ T A qWEI F, ITHT
Ty ¥ fammw feamsd | g} afed
T ag 5 aEmTR E A ¥ W A
f5 ag Tw ¥ | FifF 9a% O @
gt fawar@ g 1 & wwar E f6
¥ oy faeiw & fF Wk gm g |
famr # ST & @) S99 3 e
Fame fF g7 wawe 71 qeds F faar oy
@ 98 S g FT & | afer faw
@ ¥ 9gY FAN TN Fwd) o 5
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g7 AHE #9167 2w ara & 4, W
&am €Y W w9 & At iR oy avEmfew
oo 3, sAfendfes w2, fFfe
= 2, ey g faem #7971 9o
oIS ST TeFE qA E 0 g1 oA ¥
fF &7 agr a@ 3991 F | AL
ag for w1 wgr & owifF wewe
Fifada & wsx 2\ F FET 2 BF
el gl W ofEIm FeAT 93 AR
Y w71 o fF oA A fadgn
FIfd, 23 2fFa, g ifed, wiT sas
e | B )

=Y TEEE TR ARG AT T
Ay |

it FaT T T : § FA g
ST # 39 I # AN & fay Fg
€ T | a7 FHI TS § I T
T a ¥ TR T FAT T0REY |

TS AT AR A HAT § 377 F qg
famm agm fF &1 98 @@ A« F
I A w1 JA §, F4 S froew &
IIH TG AR SUAAT B F fag
T & | FAT HAT AL AT AT A
Garsd #F34 F fof dax & f& e
ag ufsew faugr 3 & 41 A9 A9
aa@FA R AL ?

SHRI M. N. REDDY:
amendment is there . . .

Sir, my

MR. CHAIRMAN: Yes; ! am put-
ting that to wote.

SHRI M. N. REDDY: 1 want to
raise a procedural point. My amend-
ment relates to the appointment of a
Committee by the Speaker. Shall I
take it that you will exercise that
discretion while you are in the Chair
or is it necessary that the Speaker
should come. My amendment is that
the House requests the Speaker to ap-
point a Committee of Members of
Parliament to study the problem and
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examine the whole issue. Such a
Committee was agreed to by the Lon.
Minister last time—I have the re-
cord—and I quote:

“But if you, Sir, in your judg-
ment feel that such a Committee
should be appointed. we shall give
you every co-operation.”

MR. CHAIRMAN: Your pecint is
very clear to me. If the House de-
cides, the Speaker will definitely Jo
that.

SHRI M. N. REDDY: I want to
know. whether the Speaker has to
take a decision.

MR. CHAIRMAN: It is quite
obvious. The motion is before the
House. It is for the House to decide.
If the House decides, the Speaker
have to appoint a Committee.

SHRI KANWAR LAL GUPTA: I
put a question to the Minister. Is he
replying?

SHRI Y. B. CHAVAN:
replying.

I am not

MR. CHAIRMAN: Snall I put all
the amendments together to the vote
of the House?

SHRI M. N. REDDY: How can-
that be done? They are different;
they are not similar.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): My amendment
may be put separately.

MR. CHAIRMAN: Now I shall put
the amendment standing in the
name of Shri Prakash Vir Shastri to
the vote of the House....

" DR. MELKOTE: We walk out in
protest against the Home Minister’s
reply which is not satisfactory, which
is unjust and irrtating.

SHRI G. VENKATASWAMY (Siddi.
pet): We are not satisfied with the
Home Minister’s reply.
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SHRI M. N. REDDY: He has gone
back on the commitment which he
made last time and he has reduced
this Parliament to a talking shop and
a hypocritic circus . (Interrup-
tions).

DR. MELKOTE: We walk out in
protest.

(Dr. Melkote, Shri G. Venkataswamy

and some other hon, Members then
left the House.)
SHRI M. N. REDDY: Parliament

is not taking up this issue seriously.
You appointed six committees in the
past and now you refuse to appoint
-a committee for the people of Telen-
-gana! Can Parliament discriminate
against the people of Telengana?
{Interruptions).

MR. CHAIRMAN: You have made
your point clear.

Now I put the amendment standing
in the name of Shri Prakash Vir
Shastri to the vote of the House.

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: I shall now put
the amendment standing in the name
of Shri M. N. Reddy to the vote of
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Telengana. He agreed last time and
now he has gone back on his assur-
ance. (Interruptions).

(Shri M. N. Reddy and some other
hon. Members then left the House.)

MR. CHAIRMAN: I now put Mr.
M. N. Reddy’s amendment to the vote
of the House.

Amendment No. 2 was put and
negatived.

MR. CHAIRMAN: I shall now put
the amendment of Shri Tenneti Viswa-
natham to the vote of the House.

SHRI RANGA (Srikakulam): We

want division on that.
MR. CHAIRMAN: The question is:

That at the end of the motion, the
following be added, namely:—
“It further calls upon—

(a) the leaders and followers
of Telengana agitation to

eschew all forms of vio-
lence; .
(b) the Government of Andhra

Pradesh to stop repression;

(c) the Central Government to

‘the House...... expedite the eight point

SHRI M. N. REDDY: Since the programme and also  take
Home Minister has not accepted my steps to give statutory
amendment and has gone back on his powers to the Telengana
previous assurance, I am walking out Regional Comn‘nttee" in the
of the House as a protest. I request fields assigned to the.
the Opposition Members also to walk 3).

out in sympathy for the cause of The Lok Sabha divided:

Division No, 20] [15.33 hrs,

AYES
Atam Das, Shri
Digvijai Nath, Shri Mahant
Dipa, Shri A.
Sowder, Shri Nanja
Fupta, Shri Kanwar Lal
Kushwah, Shri Yashwant Singh
Meena, Shri Meetha Lal
Mohamed Imam, Shri J.
Muthusami, Shri C.

Ramamoorthy, Shri S. P.
Ranga, Shri

Sanmanta, Shri S. C.
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Tapuriah, Shri S. K.
Tyagi, Shri Om Prakash
Vidyarthi, Shri R. S.
Viswanatham, Shri Tenneti
Xavier, Shri S.
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Ahirwar, Shri Nathu Ram
Babunath Singh, Shry
Barupal, Shri P, L,
Bhagat, Shri B. R.
Bhargava, Shri B. N.
Bohra, Shri Onkarla]
Chanda, Shri Anil K.
‘Chanda, Shrimatj Jyotsna
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Y. B,

Das, Shri N. T.

Dixit, Shri G, C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Ganesh, Shri K. R.
Ganga Devi, Shrimati
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.

Ghosh, Shri Parimal
Govind Das, Dr.
Gudadinni, Shri B. K.
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jamir, Shri S. C.

Jamna Lal, Shri
Kahandole, Shri Z. M.
Kamla Kumari, Kumari
Karan Singh, Dr.
Kavade, Shri B. R.
Kedaria Shri C. M.
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
*Kothari, Shri S. S.
Kotoki, Shri Liladhar
Laskar, Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikramchand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Menon, Shri Govinda
Mishra, Shri Bibhuti
Mishra, Shri G. S.

NOES

Monammad Yusuf, Shri
Mohsin, Shri
Mrityunjay Prasad, Shri
Murthy, Shri B. S.
Murti, Shri M. S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Pahadia, Shrj Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani 1
Pant, sShri K. C.

Paokai Haokip, Shri

Parmar, Shri Bhaljibhaj

Partap Singh, Shri

Patil, Shri Anantrao

Patil, Shri S. B,

Patil, Shri T. A.

Poonacha, Shri C. M.

Pramanik, Shri J. N.

Qureshi, Shri Mohd. Shafi

Raghu Ramaiah, Shri

Raj Deo Singh. Shri

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary

Ram Subhag Singh, Dr.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Dr. V. K. R. V.

Reddi, Shri G. S.

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath

Roy, Shrimati Uma

Saha, Dr. S. K.

Salve, Shri N. K. P.

Sanji Rupji, Shri

Sankata Prasad, Dr.

Savitri Shyam, Shrimati

Sayeed, Shri P. M.

Sayvad Ali Shri

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.

Shankaranand, Shri B.

*Wrongly voted for ‘NOES'.
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Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar Prasad, Shri
Snatak, Shri Nar Deo
Sonar, Dr. A. G.

22, 1969 Bills introduced ~

Sursingh, Shri

Tiwary, Shri D. N,

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet

MR. CHAIRMAN:
the division is:

The result* of

Ayes: 19; Noes: 113.

The motion was negatived.

MR. CHAIRMAN: [ shall now put
the amendment standing in the name
of Shri Yashwant Singh Kushwah to
the vote of the House.

Amendment No. 4 was put and nega-
tived.

I shall now put the amendment
standing in the name of Shri M. V.
Krishnappa to the vote of the House.

Amend;ment No. 5 was put and nega-
tived.

I shall now put the motion of Shri
Kanwar Lal Gupta to the vote of the
House.

=t e Tow . FifE Ry o
FTAT AT FY AL ATAT AT, T A
AN AF AP FW E |
[Sh'ri Kanwar Lal Gupta then left

the House.]
MR, CHAIRMAN: The question
1s:

“That this House takes serious
note of the agitation for separate
State of Telengana and urges
upon the Government to take
necessary steps.”

The motion was negatived.

SHRI RANGA: Mr. Chairman, Sir,
may I draw your attention to the une
fortunate statement made by the
members that in the Andhra jails
there are 2000 children and they are
in danger of being killed or they are
being killed? I would like to have
an assurance from the hon. Home
Minister whether first of all, there is
any truth behind it, and that such a
thing is not likely to happen at all.

SHRI Y. B. CHAVAN: 1 did say
that she is making a statement which
has no basis. It is not that anybody
is being murdered or killed.

MR. CHAIRMAN: We shall now
take up Private Members’ business.

1535 hrs.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMEND-
MENT BILL**

(Amendment of section. 13 and the
First Schedule.)

SHRI M. N, REDDY (Nizamabad):
1 beg to move for leave to introduce
a Bil] further to amend the High
Court Judges (Conditions of Service)
Act, 1954.

MR. CHAIRMAN: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954.”

The motion was adopted.

*The following Members also

recorded their votes: —

AYES: Sarvashri Ranjeet Singh, Piloo Mody, Sharda Nand, and S. S.

Kothari.

NOES: Sarvashri Shashi Bhushan and Naval Kishore Sharma.

**Puyblished in Gazette of India Ex traordinary, Part II, section 2, dated

22-8-1969.



